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[MR. DEPUTY-SPEAKER in the Chair.]

(iii) REPORTED FIRING AT AURANGABAD,
MAHARASBHTR,

MR. DEPUTY SPEAKER: We re-
sume discussion on the Demands of
the Ministry of Agriculture... (Inter-
ruptons). .

SHRI SHIVAJIRAO S. DESHMUKH

(Parabhani): The Speaker hag allowed
it.

MHR. DEPUTY SPEAKER; I am not
going to be unfair to anybody. I as-
sumed that has been disposed of, It
was a genuing mistake. Now, I lock
into the Order Paper and I see that
his name is there. So, I will allow
him.

Vesterday also, I was particularly
gensitive when Mr. Mavalankar wan-
ted to pressurise me When the Spea-
ker had disallowed him. He wanted
me to allow him. That would be
very irregular. In this case, 1 find,
his name is there. But thig is re-
lating to police firing in Aurangabad.

SHRI SHIVAJIRAO S. DESHMUKH:
Sir, the innocent song and daughters
of Marathwada studying in schools
and colleges will be grateful to you
for allowing the attention of this
aygust House to be dravm to a very
grave matter of urgency.

The students of Marathwada have
been forced to launch an agitation
which goes to meet the very demands
for which this august House has stood
all throughout. This august House
has, time and again, decided that
there shoulg be uniform development,
that the process of development should
not be the monopoly of a few regions
ang that wherever there are regional
fmbalances, they should be removed
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forthwith, For that, the recourse has
been taken to the process of planning.

The students are most agitated on
this simple basic fact that the per
capita spending of development ex-
penditure in Marathwada, apart from
their reasonable stand on back-log
for years together, has been falling
Plan to Plan ang from year to year.
Now, the people of Marathwada have
come to the end of their patience.
Tie students of Marathwada are in
the streets demanding the basic de-

mand of removal of regional im-
balance,

When Marathwada wag scaracity-
hit for three consecutive years, the
hon. Prime Minister had promised the
conversion of the Manmad-Purli-
Vaijnath metre-guage into broad-
gauge and the conversion of the
Miraj-Latur narrow-gauge into broad-
gauge, No funds are provided by the
Railway Ministry. There is the failure
of the Railway Minisier; there is the
failure of the Planning Commission
and there is the fajlure of Central
administration to ensure that reason-
able demands of the people of Marath-
wada for the development of Marath-
wada are legitimately met.

The innocent boys and girls are
facing bullets every day. I request
the Government to kindly inquire in-
to the launching of the agitation. It
happened because 3000 students were
calleq for interview on a single day
for 84 posis. Two students were
fired at point blank in Bismatnagar in
my constituency. .

MR. DEPUTY SPEAKER: Before I
call other Members, as I said the
other day. the time is out of joints
and we also appear fo be out of
jolnts. I really do not know how we
are functioning. This is a State maiter.
This is something that happens with-
in a State. Shri Shivajirao 5. Desh-
mukh belongs to the ruling party of
that State. He raised this matter. I
allowed it because I find it is on the
Order Paper here, (Interruptions).
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[Mr. Deputy-Speaker]

This is a State matter. I am allow-
ing it Dbecause it is on the Order
Paper. But there is a note also here.
(Interruptions). The States are de-
manding that there should be more
autonomy and that there should be
no interference with the States. But
here we are discussing affairg within
the State even when there is State
Asgsembly, even when there is a State
Government.

PROF, MADHU DANDAVATE
(Rajapur); Lest there be any misun-
derstanding of the problem Mr. Pandit
is raising, we do nmot want any inter-
ference with the States. What all
we want is that the regional imbalan-
ces should be removed by Central
assistance, That is why he is rais-
ing this matter and the Speaker was
perfectly right in allowing him.

MR. DEPUTY SPEAKER: I am only
pointing out the procedure. If we g0
on in this way, then there is no limit
and I do not know how to proceed.
In any case, I allow him.

st gre e -qfex (W¥7) :
YRR, AT § oW qee-
wrafer gt ¢, frarfaai @1 e
a1 WX 7 wWrRea  gefac a1 fF
TOSATST FT  IAATAE AGT GAT &
T e, WE W ST
gfz & i WP &
oy grw g1 SWRW A ST HT AT
Faegie ag) guv O 9w g ¥ A
iAW &1 WUSEET 9
T ®z ¥ 91 39 §Hy g9
e gE W ow Ay @ AYTAST 7
wrar & fet 9w A sarer S gk,
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e # wrafaa Ew R g F A
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forar mar wmfag ¥ aoer faee
¥y oy ¥ 1 xwfeg o, vy §
TaeT sTov 9 & fF o Sweadew
s ¥R ¥ gafuw & 99 WY
& ¥ wgt ferar o Ty vy aorg @
frardt qeigsr § 1w S ww g8
) wT gy ar  wwaw g @ )
qEl # sEter § # A
Tafeg Sw e %7 o= YaeadT g ag
TEAETY WA 1 (Waww )

SHRI VASANT SATHE (Akola): I
want to make a submission on this.

MR. DEPUTY SPEAKER: 1 really
do not know, The hon Member is a
Member of the Panel of Chairmen.
One irregularity hag been done, Now
certain names are there. The hon.
Member's name is not there and he
has not given any notice. Does he
want to commit another irregularity?

SHRI VASANT SATHE: 1 wag not
wanting to make a submission on
this. I have something different to
say on that point, I am on the point
of procedure. I wanted to make a
submission on that if voy were to

allow me.

MR. DEPUTY SPEAKER: We are

running behind time. I{ is now 2 O’
clock. I cannot allow any more
Members,

SHRI S. M. BANERJEE (Kanpur):
I want to tell you something. We are
discussing the Demands for Grants
of Agriculture Ministry. It is to be
reported in the Press. Now, I am
told the Supreme Court has given a
judgement against PTI employees...

MR. DEPUTY SPEAKER: Now from
agriculture to PTI?



